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VCENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

CORAM

The Hon’ble Mr.

0.4. NO. /51/91
LS.

shri iMeKeJdani

DATE OF DECISION 16¢11.1995

Petitioner

Mr «KeKeShah

Advocate for the Petitioner (s)

Versus

Union of India & OrS.

Respondent

Mr.sakil Kureshdi

Advocate for the Respondent (s)

N.B.P‘dtel

The Hon’ble Mr. v.Radhakrishnan

Vice Chairman

Member (&)

JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ? l

2. To be referred to the Reporter or not ?

5\\) ,

8. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Ben&he“‘s of the Tribunal ?




Shri M.KeJani

retd.Lower Selection Grade
Official, Ahmedabed City Divn.,

Ahmedabad-380 001 Applicant
Advocate Mr . K. Ke Shah
versus

l. Union of India,Through s
Asstt.Director General,
(SePeM.) ,Ministry of

ommunication,Dept .af Post,
NewDelhi.

2. Director Postal Services,
Office of the Chief Post
Master General, Gujarat Circle,
Ahmedabad . Respondents

Advocate Mre.Akil Kureshi

ORAL ORDER

DeAe51/91

Dates: 16.11.1995

Per Hon'ble Mr.N.B.Patel Vice Chairman

{
The applicant and his advocate are

not present. Dismissed for default. No order as te

costs.
y (-~ l
{ VeRadhakrishnan ) ( N.B.rPatel )

Memcer (&) Vice Chairman
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MeReSt+766/95 & MeA 988/95 in OeAe51/91 /

gffice report

11-12-95

13-12-9]1

@«

| MoAeSt.766/25

Office objection is dispensed
with in the circumst:cnces of this case. Meae
! ordered to be registered.

Mr.Shah may take steps to furnish

copy of the Me.as. to Mr.Fureshi. Adjourned to

- " oy 1 )
13-12-1995,

B g

[VeRadhekrishnan) © (NeBePatel)
Member (&) Vice Chairman

Leave note filed by ¥r.K.K.Shah.

Adjourned to 15-12-95.
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(K.Radhakrishnan) (N.B.Pat
Menmber (A) Vice Chair




Oeaab1/91 with M.A.St.766/95 & M.4.788/9

15812-95
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Heard Mr.KeKeShah amd Mr.Kuresiie.
The order dismissing the Qe.a. for default

A
should aeﬁééggggﬁy read as an order of
abatement of the O.A. on the ground that
the legal representatives of the Jdeceased
applicaznt had not moved the Tribunal for

substituting themselves for the deceasel

applicant on the record. In the cipcumstances

ef this case, the M.Ae. fOor condonation £
delay as well as for setting aside the
abatement and permitting the applicants

to be substituted as the legal representa-

-tives of the original applicant and for

prosecuting the 0.4. to the extent open ‘

>

to them ®&da—=u is granted.

these
Botl/ MsAs accordingly stand dispcs

of. No costs.

Necessary amendment in the cause-
title to be garried out within 1 week
before the Office.

o il

Ve.Radhakrishnan) ; (NeBePatel)
Member (A) Vice Chairman




4.4.96

5.7.96

19.8.96

27 09.96

Ad journed teo 5.7.1996 at the request

A

(V.Radhakrishnan)
Member (A)

9of Mr. Shah.

vtce.

G P
sick nete filed by Mr. K.K. shﬁ“

Adjeurned te 19.8.19%e.

(V.Radhakrishnan)
Membe r(M)

- vECe

Bick note filed by Mr. K.K.Shah,

Adjourned to 27.9.199¢.

*
v
~ih
(K «sRamamoor thy) (A.P. Ravani)
Member (A) ' Chairman

vtCe.

Being a Division Bench matter,

adjourned to 5.11.96.

(VeR2dhakrishnan)
Member (A)




Date Office Report ORDER r/;\\
] !
|
21.4.97 Seen sick note filed by Mr.Shakh. Adjourned to

2446497

18,8497

2445697
"
L‘." %o/V/” L-
(T.N:sBhat ) {V.Ramakrishnan)
HMember (J) Vice Chairman
ssh¥

FRRENEBRRK X RR XX KRR REXREKEEXX K EXA LR KDRE OS> XKRE

<

RivigiwaxREALRXOR

Seen sick note filed by Mr.Ke.K.Shah,
Mr.Kureshi present for the respondents. This is
a compulsory retirement matter. Place before the

Division Bend on 18¢8.97.

@1’/

v

(Ve.Ramakr ishnan)

Vice Chairman

ssh#*

Seen leave note filed hy Mr.K.K.Shah.
Adjourned to0'1.10.98.

-

\ » . . /,/’ g f‘f” P

kp«%wéé9)/ %//
( T.N.Bhat ) ' (VeRamakrishnan)
Member (J) Vice Chairman
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Date Office Report ORDER

{’V- H!(Yh ak
J?,,ya 1125 -

3 \ \ \1 \C\@

10.,2.97 , Being a Division Bench matter,

- }1 ul"jv/ ‘
(TeN. Bhat)
Member (J)

ad jounmned to 25.3.1997.1/

viCa

25.3.,97 Being a Division Bench matter,
adjourned to 21.4.1997.

AV
(V.Ramakrishnan)
vice Chairman

viC .




Dat

Office Report

ORDER \Dl

1=10=97
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12.01.58

Part heard. Adjourned to 16-10-1997.

g

(TeNeoBhat ) (Vs.Ramakrishnan)
Member (J) Vice Chairman

SHNo*

This is a part heard matter. Placeq

before the appropriate Bench on 04.12.97.

Bl W

(P.C. Kannan) (Ve Ramakrishnan)
Menber (J) Vice Chairmak

hki e

Part heard matter. Place before the' -
45 v > e ™, 3~ = q 4 ~
annropriate’ Bénch, onil2.1.98,

abstainedf from work today.

Adjourned to 09.02.98.

?/.L %Mr/ T

; 1 B g IE r o R RGN iy
(TN, ._zfn_—}‘_L/ (V. Ramakrishnan)
Fenoser \(Jd) vige uitairman

Jke,



Date - Office Report ORDER Q,
9.2.98 ML .K.,K.Shah not present today. i
adjourned tof&g.z.lQBB.
(T.N. Bhat) (V.Ramakrishnan)
Menber (J) . Vice Chairman
vtC.
24.2.98 Place before Division Bench on 16.3.1998.
(Ve.Ramakrishnan)
vice Chairman
vtc,
160398 Mr. KeKe Shah has filed a sick notes @ Adjourned
to 160040 98,
Pr__— g
/
(P.Ce Kannan) (ve Ramakrishnan)
Member (J) Vice Chairman
hki
16.4.98 Mrs. safaya enters appearance for the

\/'

13.5.98

respbﬁdehts in place of Mr. Kureshi. Mr.K.K.Shah

is sick. adjourned to 13.5.1998.

1%

(V.Ramakrishnan)
vice Chairman

pr—

(P.C. Kannan)
Member (J)

vtc.

MIs .3afays is present. & Mr.K.KesShah is sick.

Adjournedto 3.7.98 lpx
qaac
{ P.Ce. Kannan ) { v.Ramakrishnan )
Member(J) vice Chairman

npm




Order

1/

(Ve R amakrishnan)
Vice Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

\ CAT/J/13

OOAONOO 51/91

Parimal M. Jani & anr. Petitioner

Mre KeKe. sShah Advocate for the Petitioner s}
‘ Versus

Union of India and Others Respondent

Mrs. P. Safaya & Mr. Y.N. RavaniAdvocate for the Respondent [s]

CORAM

The Hon'’ble Mr. Ve Ramakrishnan, Vice Chairman

The Hon'ble Mr. P.Ces Kannan, Member (J)

JUDGMENT

1, Whether Reporters of Local papers may be allowed to see the Judgment ’é"/
2, To be referred to the Reporter or not ? r
g, Whether their Lerdships wish to see the fair copy of the Judgment ¢

4, Whether it needs to be circulated to other Benches of the Tribunal 2
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XL
1) Parimal M. Jani, \L7

2) Anirudh M. Jani,

Both residing at
B/7, Naina Flats,
Memnagar Village,
Ahmedabad = 52 eee Applicants

(Advocates Mr. KeK. Shah)

VERSUS

le Union of India, Notice to
be served through
Assistant Director General (SeP.M.),
Ministry of Communication,
Department of Post,
New Delhi.

2+ Director Postal Services,
Office of the Chief Post Master General,
Gujarat Circle,
Ahmedabad - 380 009. e++ Respondents

(Advocate: Mrs. P. safaya & Mr. YeN. Ravani)

ORAL ORDER

QeAe 5 9
Dateds 03.07.1998

Per: Hon'ble Mr. V. Ramakrishnan, Vice Chairman

We have heard Mro Ko K. Shaho Mrc KeKoe Shah States
that in the light of a mcent judgment of the Supreme Court
he does not wish to A the OA and he seeks leave to

withdraw the present OA. Leave granted, and the OA disposed

of as withdrawn. Mrs. Safaya present.

(P.C. Kannan) (ve Ramakrishnan)
Member (J) Vice Chairman

hki




